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1212 hrs

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED 1SSUE OF NEWSIRINT QULOTAS
TO FICTITIOUS NEWSPAPERS AND PLRIODI-
CALS

MR. SPEAXER Shri Atal Bihari
Vajpayee

SHRI SAMAR GUHA (Conto1) bSur,
we have not received the statement

MR SPEAKER It is not with me
also R

*it wew fagrt aredly (vifiraT) .
wrqz aft fqad

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI 1

K GUJRAL) On my file I have got
a cyclostyled copy

MR. SPEAKER Our office has not
received 3t Perhaps 1t s sull in your
Ministry

SHRI I K. GUJRAL I am very
sorry Sir What happened was that
1t was received last mght and we could
finalise 1t only in the morming The
copies may have been submitted ¢ few

minutes ago

MR SPEAKER There io no use the
copies beihg submuttcd just now At
least it should come to the Spcaker
The statement hag come too Jate

SHRI SAMAR GUHA It tan be

taken up in the afternoon
MR SPEAKER Mr Vajpayee

ft wew fagdt wwddy : F
wfrerdn are w7 5 far faen
wt Y7 gAY warw At Wy
sTr framy g W7 sdov v § e
¥g 7 0T F 0% o ¥

“o¥% W EwraTTIRt aey

qfawg! & w@erQ sTow w1 Wy
fed ot & wwrere”

APRIL 30, 1974

fictitious newspapers
ete. (CA)

SHRI 1. X, GUJRAL- Newmprint
quota to new newspapersjperiodical
18 allotted only after it has completed
certain formalities These are:

204

Furstly, 1t has to get the proposed
title of the publication cleared accord-
ing do procedure laid down in  the
Press and Reglstration of Books Act
by making an application through the
district authorities in whose jurisdic-
tion the place of publication romes
After the title has been cleared, the
intending publisher has to file a dec-
laration, agaip through the district
authority concerned, for bringing out
the pubhcation

Newsprint allocation to newspapers|
periodicals 1g made by the Chief Con-
tf10{ler of Imports and Expoits on the
recommmendatiop, of the Regstrar of
Newspaperg in accordance with the
Newsprint Allocation Policy announ-
ced 1n the form of a Pubhic Nouce
each year The Registrar of News-
papers before re.ommending  the
newsprint quota, ensures that the
Pr¢ss and Registratiwon of Books Act
formalities have been completed  No
newsprint quota 1s allo'ted to @ newx-
paper periudical until these formalitie;
have been completed

Subject to the prosviswng of the
New sprint Allocation Policy in a given
heensing period, the presen® practice
18 to allot sn imtial quota ol news
print to a publisher for a proposed
publication also In the case of a
new newspaper, bank guarantee
equvalent to 75 per cent of the value
of the tmported newsprint applied
tor ia to be furmsbed by the publ-
sher The bank guarantee s releas-
ed only after the publisher has fur-
nished performance particulars  for
the first three months of publication
certified by a Chartered Accountant

Where a publisher applies for 2
quota of 4000 tonnes of newsprint of
mumWWa"‘“’
as 1aid down in the Import Trade
mmnm-ﬂmmmuww‘
ted with the spplicstion. The pub-
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iisher has also to furnish an Income-

tax Verification Certificate or Exemp-

tion Number obtained from the proper
.authority.

Where the circulation of a news-
paper has been checkeq by a Circula-
tion Team of the Registrar of News-
papers and assessed at a figure lower
than what is claimed, the lower asses-
sed circulation is taken into account
in calculating its newsprint quota.
Quota already issued to a newspaper
. .during the previous two licensing pe-
riods is also readjusted on that basis.

It hag come to Government’s notice
that some publishers, who have ob-
tained newsprint quota after complet-
4ing the required formalities, have not
come out with their publications.
There have also been instanceg of
publications in receipt of quota having
been subsequently found to be non-
existent. Such mal-practices get
.deteched only when a circulation
4eam of the Registrar of Newspapers
andertakes a periodic check of the
place of publication and makes a re-
port, or a specific complaint with do-
_coumentary support is received. When
a case is detected. the publisher con-
cerned is asked to account for the
newsprint quota he has obtained, 1f
he is not able to do so, the case is re-
ferred for investigation to the: Enforce-
-ment Branch of the Office of the Chief
Controller of Imports and Exports.

If, in order to prevent such mal-
‘practices, a decision Were to be taken
not to issue newsprint quota until
.after a proposed publication has been
proved to be in existence for a pres-
. cribed minimum period, bonafide pub-
lications would also be affected. They
would have a genuine grievance thaft,
~without an initial allocation of news-
-print, it would not be possible for
them to come .into existence. How-
ever, in view of complaints of misuse,
{he procedure for allotment of news-
-print to new publications is under re-
view and will be announced in the
Newsprint Allocation Policy for the
11974-75 licensing year.

VAISAKHA 10, 1896 (SAKA)

fictitious news-
papers etc. (C.A.).

I shoulg like to assure the Honour-
able Members that Government are
painfully conscious of ihe resort to
misuse of newsprint by unscrupulous
elements. Instances of such misuse,
when they come to the notice of Gov-
ernment, are taken up for appropriate
investigation and action. The circula-
tion teams of the Presg Registrar are
limited in number and normally a
place of publication can be visited and
checked only once in three years or
so. To make the circulation cheeks
more effective, it was decided recently
to decentralise the system ang circu-
lation officers have now been posted
one each at the regional centres of
Bombay (covering the western region)
Madras (covering the Southern re-
gion). Calcutta (covering the eastern
region) and Delhi (covering the nor-
thern region).
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The evil, however, can be effectively
checked only with the co-operation of
the pnewspaper industry itself, News-
print quotas are allotted only to news-
papers, including proposed publica-
tions, and any misuse of quota can
only be with the connivance of pub-
lishers. I may also add that the news
published in ‘Economic Times’.of yes-
terday has been taken notice of and
C.BI hag been asked to conduct
necessary investigation.

SHRI SAMAR GUHA: On a point of
order. In the last sentence, it has
been said. ...

MR. SPEAKER: I am not allowing
any point of order during call atten-
tion. Your name is already there.
When your turn comes, you can speak
on it.

SHRI SAMAR GUHA: This ig quite
relevant. \

MR. SPEAKER: When your name
is there amongst the Members, you
can put forward that point.

SHRI SAMAR GUHA: I want to
make a submission. It is not a point
of order. The news referred to other
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[Shri Samar Guha]

officialg alsp in the Ministry o Com-
merce as also of the STC in Bombay
and Delhi. This is not concerned
only with the Registrar of News-
papers. 1 am telling that this does
not concern only the Minister of In-
formation and Broadcasting, it con-
cerns the Minister of Commerce also.
That is my point.

MR. SPEAKER: Please do not take
the time of the House.

SHRI SAMAR GUHA: The officials
of the STC and the Ministry of Comi-
merce are also most concerned. You
please consider whether this is rele-
vant or not. He is concerned only
uptc the point of Registrar of News-
papers.

MR. SPEAKER: I have made oOb-
servations on previous occasions. The
only Minister to whom it is addressed
replies to it. The Minister who ig
addressed in the present case is Mr.
1. K. Gujral.

Now, Shri Vajpayee

st wew fagrt a7
Fwa fafaeeT a8t ST a1 7=u1 g1 |

weAA WA, A H F@ATY FAT
T AT FAT G W4T g 1 IfeoHRaST
OF A TEaR A fiAd a5 W E,
ZE ATCAIA T3 AT AT F7 FIT T
foe fommr g1 @ R R’T &% @
FTS FT qATH & T FT Ieq1aT 7319 AT
FiAT A AT QG A W @ 7
fams <& W ST FT wHEA
=T THY SITAT ALY ATEAT FIF a7 39
ETHFYT AT ¥ TIT AT TG F
affvag e d v g seadr I
FT qa7 T foadr ag™T FTfew oY s
R H ST TGN @ WA | S T ;AT
2 PR} & AT SO ATT FATFT AT
FITS KT A 9 W BV q<g & T2 77 |

g AN FI 48 92 T AT Alead
g & f BT F a<TRT 9 wE=
FOWCITEA 31 gAR Z7 A fafaw

etc. (C.A)).

FTRET I IS T T FT @ 2
T @ FF AT a<O q=at
21U A TEary FS FT FAET
R NG TFR F AAFT G aR A
F1E CF fafg 78 woam MRE g
Tz Ffaug g1 & ot 7T ¥
STHAT AW T AR TRl aw T g fE
AT H AR g [@A FAT TT
gom & A fafer srta 1 @&z
Zfe FTaReT o ¥ a© W &
AT AT g/ A AT 98 Wr =,
RN T 2 ATE 93 G RIT GEgaer
F®TH?

ZF AT 9 & W FOUITIW A
AT & IgFT fagw & & frar s 37
qdl agRa F T3 fF 3AAT 9fFar
FASE AR F AT AT Z | IR
g T wrAT fo 30 H eigfat grasdi g
afeT aq fageT ag & fv aiafagi &
faT <7arsT AT ST & & w@mr )
21 %G 1973 HITEH qIA & T
H AT AT I AT 9T, § 95
F@IE

Newspapers claiming circulation:
of 2,000 copies are not required to

submit a Chartereq Accountant’s
certificate in support of their claim.

AT & A Fag aid feas 1€ 81
AT §Y T A€ FiP T &

The Bank guarantee ig released
only after the publisher has furni-
shed performance particulars for the
first three months of publication
certified by a chartered accountant.

T AZIRT F § I IFTAT TEIR
fader &1 o OF FAT F TAEH FG
% § f foagy eg9vd 2 g aw §
3T AT UFTIZT HT Flefhae TGI TAT
Far g o W &g W § whir
TIAr g 1§24 59T ¥ F 19 A7 g4 S
T ?
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¥ starare forer ofeer wff §
oY frad At & ar wd) it 2o
§ vty o ¥ §wquiive
sres w2 g §, o g five § e A
aa-@ T | 37 fore, wiamandr ¥ sward
WIS GNAT O SAT A Ay § W
wH ok e =w 9
w1 WIfRR, T8 Do Hto & wratwa &
o s rforog warag & wfawrd @Y
wifT & 1 ag oF aTT Wil T AW
qar 1 g FEwTaR Ao ot
¥ wgr { fv a8 Frw &7 Sfer oY 109
g ag fafsd odw &1 geireEelt
uH far z gy TR e e E

Incidentally malpractices indulg-
ed m by certain individuals in the
Bombay Office of the State Trading
Corporation have also been urear-
thed Here it is allged that two offi-
cials handiing allocation of news-
print set up an agency of their own
and svld newsprint for a premium.
The agency., 1t is stated, operated
from the STC office itself,

ao Fo o ¥ 79T H g ag A=
a7 1 foed o & e g
asagaF wra i g sh faer fe
g mHo FYo Ao 7 MATE, WAL
o o AT W e faw s oam
a2, ATV F 1A FRAT ATA g
T® AERTT 9w v &1 & el
wew ¥ wen Wen § iR oW
TR U qeeg § oo Yo e WX
arfores Rarm @ |1t A1 7

IRM 7z 7w fear b fa Pmee
AIATE & e ¥ ow S d o TwAr
a1 7 i foa smare o1 raisw feve
& st W g e o o ¥ Ay
SrE uTire awy ey & Fe P wfem
forar i 39 wrmey vy e v € Wi
W ¥ wrwrr o srwive forar way & 7

VAISAKHA 18, 1806 (SAKA)
i Al

fictitious netws-
papers ete, (C.A).

AT ¥ 21 7- 7391 Q% Jaydr
fft ) gurareE’ ¥ Sw w7 Yoy
B 4y .

“Mr. Gujral saig that the Govern-
ment would launch prosecution
agrinst thoge indulging in malprac-
tices with the newsprint circulation.
Checking will be stricter”
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g 21 S[ATE 1973 T &7 T I4TT
¥ Y AT § WA e Y wie
1974% wmT g A ¥ % gw ¥
& a1 A fam T &7 FqwAramen §
ot Y s & wdy aw YAy @
T & | ¥ O wEArT & A, W ad
gFTe Wi gT N2 W o &4 feedr
T oow ggare @ fow #1 § s
15 €7 ¥ FUTET AN O AfET 3T
50 T wFawA faan #T FMT ¥
@A

Wt sdtfie ¥ (T gET)
#1 qr w2 ?

i wrze fagrdt wrwdd) : s A
atw ore difsw | ¥ w v g ) &
am wd o owvAr 0 AU AW
vafAdg a7 w1 AKFT g e €

& e wigar g e sy S
7 ofredy w0k agonom & wivEl W
TARIZ FOAT WTTRARAE TR aA &
farg A 7 &Y ot v TR e
fera 37 wETY 9T AqAiAE A AR
T TUEHIT GTOHT WAT S 6
35 FF qAr & WA, W qET X
wi ¥ fag &we 7 % qonr s
i ccke Wi ? Wk TR T uy
o fawgw qw 8

Ty s sidft e wand fs sz
¥ g ¥ Tk 39 .gar-
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WWWT, nivw .&ﬁnzﬂ‘
lﬂ't!meffo!ﬁo, :mwfaﬁfaﬂi‘
-radrer sy ¥ fog W€ afify w1 dw
w1 sqereay §ar Y ? Pafer sredra
,wmmam,qqoﬂoiﬁo
mmaﬂwgﬁ W mufie
HER § AN [y ¥ g
- famtfor FRA EITRIAWHME W
i gt §, Trard ant w1 A T
g 3, AT mesie ¥ gy weii A
fre gAY WY T TR
gae? T st § R ® e g s
W) AERT € T AHTA OF

. q?ul‘fo!’o’!m oSy WPy,
ag Y wwrar{y T & wgarfes WSy
ot ¥ arg verk @ & qarfewrs & ¥ §O
oot %< ¥y wiferw 7 o ¢ syfoer oy
T sy fis agereer & Sy R
Lot gt e G AF W
o Wy W vt § Afe fae oY
wifaw v @ § fe wr § wyr
ey ¥t dfew o ar &% 1 1972
# w11 8 wEATY ¥ fom¥ gt day
fis oy aferer o fare & o g
- St gt oft o< Tw e g oy T Wy
fs et ggemr fom fear
- aff T W syfiee wrey T | W Ay
TwoE 50075 Agatiw gw T aw fear
wutfe P s 2 fear qr
Ffwr wa®y wft gfvew afy 6 o -
wqwr @x & sqvey vl & witfe aw
v stvfvegEeT Tt favay e e o
: dfrorrey wk sy ot §

dwr iy wgrgrra Nfeweay § e
R TSR ICVER ¥ W

m«ﬂangﬁmm

Wt W ofy fng & 1| e daer oft
TR R fag w7 § e quit gr oy
wo T Erdrarad % A o fe
7 TR e & wfur Wi
oz 7% T - fafaed wre R
Fyw 38 qEArage F 7Y wRe
FERTHET qF | T (A AT a2 7
g fead wg § 6% wwa g | e
fag = frfnely & o oy v W
welt § haer v Wgd § F v
HATIoTw 3 T H )

ATET  Frx WA X Jarfere
i v fasfegy g7 awr Qrd
g ¥ ot areg Wt qyfvey wr Y
o a1 Apafvr € 0 W gEr
ferodez 1 w7 99H AT IATE L W
faar witare Fer AT ® W
z@-&q‘( THo sito Fre Qlﬁi T
e &Y Yot afeted FeT AT R g
dqrafea fogd of e amgld, =
Tg7 frer g7 o% &0 wET T T AT
§ s oz oy ey A awo gorms
ifsw qrfy B gy fr, i
forfas} o [aetrardy g9t sra gy
e e v Wy ot v e
THET qTAX W ) WX FAE 87 N
wiz § oyt & oAt frws gl @
& ¥fwn dv wrer b oy i OO
¥y g orgrw am § Aty e oo
§ ooy ufor ey st i § e
sl ey by &1 o e 8% 1 o
ot g frfe fafredy W wre Ha v d
w ot fewr § , ufeee e ot =
fordy ooy & ay WY ST Wex W
el
‘ wwcar ot g &
qmwﬁ!ﬁgwﬁw
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I ¥we F i gafse F JR-AT G
gt ot e Fr it & AR faTgee 1
femaom & #.x fawdt # Jqr &
aog ¥ F o ¥ gw d@ WPE AME
Srese ¥ oY &9 AT @r e+ 37 faq ar
AT wEAT § ey F QST 737
qfeFer g a8 |

fsa =<l F1 gW AW T8
F 718 ® faaaq , g ariwd) aged &
fAuegra= g &1 ad wifadiar, T,
sgferdamari s e § 9293
ag 2 fF 1 7% wgae fraay £
gger fawe @ foe =rsifaee & & 59d
SUTET WX QAT | A9 §aOre a7
fo &9 ogor uF o F31 7 BIE Haar<t
F1 AEIT yFiHz 1 Fiicfwre g
gAr T=Al g  WR fwe AN war
f A7 _gzar F——w € FEQA @

- ~~ S ~

THo &¥o Hro & HBAL F gATfTTH
T ATITAAT ST ¥ FZ, TF HGATT & G
it of a7 gad Feae fwar a1 ;T
gl &, 1 A1 71T § S foar 2

“Necessary action is being taken
by the STC to investigate whether
the concerned officials in the Bom-
bay branch are i any way involved.
But in the mean time .the oifiicers
have been {transferred from that
Section so that they can look into
it. The gentleman who made alle-
gations to the STC has made only

VAISAKHA 10, 1896 (SAKA)

fictitious news-
papers etc. (C.A)),

oral allegations although he prcnis-
sed o give documentary evidence.
He has not done so ag yet. I hope
the gentleman will do so at an.
early date.”
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S qrAET A AT AFAL A F
T F T Ew, & Al
AT wa forsd 5o Fodto AT
wheAad fafaedr faadt @t § A
ettt & e oY B it or
fasi 2 | mg g wad g fadt
Ay arferdt q% T fEar swar & 9
A A e g g (A
adtz gnt iFaar faeaee v |

st g fama (aFr) @ wema
wEIRg, “TERNIEaE v’ § S @a]
Y AT ST OF fEEd FT ;AT { AqeaAT ST
FT oA foaAT JEar § | 9N
TATE
“At least 25 per cent of about 3000
newspaperg and periodicals recom-:
mended to the Government for issue
o’ newsprint quota are stated to be
:‘ parties or those who
sre hand in glove with certain cor-
rupt elemenis in officials agencies
who are adepté in  circumvernting
regulations and exploiting loopholes
thereof to make quick money™

§ wa¥ Tgy Wl Wared § FE
fF Tad o aga & R e fRam
T g, 25 SN FIE ATHEAT =JST AG
&, e 25 wfrwd A=l SR TEars
&1 fear saTd AR zEeT afe TER
UFT & A1 98T FTO &8 F ASANE AT
ST Y &, IFT ST AATT § T8 L AT
qFar g

T Sr 97 39 gfear, 1972
Wz & 39 oF WAar @d A9 3T
TEF AW FoeX § gl AR AeT §
FE TR '
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i 7y, fowa)
“During 1971, there was a record
increase of 126 in the number of
dailies or 18,1 per cent. The num-
ber of periodicals went up by 1182
or 10.7 per cent during the year.”
CFY T ST gET—F
T AT 1971 § T IqF  I@0 A4
Wt A faem ot foe 3w A< &S quE
9T Wi & ANE I FT FH AT
B.X F, g A<E faar era-di g,
famr st fovg wr@aTd &1 S At
fear T 39 & w9d ag 25 Sfqma %
SRE TEAl F1 deAT 9% TR 7 39
1Y I§F LA W OF AT & I §
T AT AFgIEfE 2297 quwrA
gt FT gW Al ¥ AR & § AR
FRT 12T W faam §—— 15 o wrfaai
YT 259w aF W a8
ATHAT & 1 1 § 9T WEIET ¥ AT
ST A A A 59 % I P19 HEaii
FV FSIE I FATL & TATLHT fadr—
fror Y 3 sfawfeat 0 atg 7% w@r
F—FAT TIHTF 7T 39F] 675 AT
gfr Towag 7 & S yAEad =y
=T A & A ¥ P fawifor
¥ T OF  mwhrrt w2 F gar @
T 2 ? itE FL I AU O Y-
Fafai o aw &q A afa 7§ mas am
fgtqa qu AR ATTT WIAT &Y
famrfeer FXA FY | AT FFT Y AFAT
T 9EIET &% |

TH A 987 5 A2 FTET T
HIAAT HUAT o7 HIT SFTOTE " /0T ]
W § FE frem & miTT e e o, wify
gAIE 99 F 2 T T g w@
FI a5 G 9T FIG &Y, AT FrEy
W FT AT AT T3N3, TAAT ST
TR, fFeIa T ¥ A gwant &
faﬂu%amjf, 1970 ﬁmaﬁ‘r%
grRmr  fFar 9t #R wr 9fF &

APRIL 30, 1974

fictitious ﬁewspapers
etc. (C.A).

TG F AW T FHAT & qI8 T
£ o fau 379 gra s a7 w1 feg
FdE SART WM W emA AE |
& 1. 39 q99 a7 I ¥ sreEeA faar
g7 fF St FRER &, dwTAR-Tal §
FIM FW IS TIHL & SART AT
IS W16 TAEEE § gfafifea  feaar
.4 e o wfaffa
foar ? =AY wEq A, AGATT TSH
&Y ST qTFE TN FIUT  FHET & AT
I 7qF IFEATL A1 ¥ qorrer ML &
faes |
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arug gafayr Y=z 2 fF ave
o g AT F AT FCQIE 1A
AT BHEE | ST A fag gy
I & ar 98 |t F faws ww o9
aF FEAE TGl FT ar B Awil
# faen® FEAET FF F1 Afgwriai
Fr 347 fggwa grit? zafag ag wrorse
AN I Y e FAr =g Caaar”
“grgar “afame”’ S® ST s §
A F FYATE 2N T qATRAL T 3,
T v ®1 goEe tHa WidT 8

FIE 59 F 9% 913 vEAr 31 v
T % A E WA agd A
T =

TR O W TEET WEiEY 3T ST BT
TATAT T AT & 0% TTRRHH EIIT
£t 7w iHz & T TITT AT AT
T AT ME &, TH A A frrrAr wrEa

g1 uF ww TE Proaferir oA
T qm el 3 5 &gs A T
AT 5 o vﬂr 5 7T 3%,
W oA AT AR e
femrs & g &, afea ag QY wr i
ey AT &, A ST A
gs arfrar & sA ¥ sfie wem fw
gqa-(g mqg’ofto?ﬁo ﬁlsﬁa’z
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gou A w0 ¥ ag gy wa s
T AT AL BT S Qs & 10
W FAER-TE §, T T < T8
H g A W W A qararee
A HIS! W FT P E I FT qatq
awEn K e fae s )

SHRI I, K. GUJRAL: I have seen

the allegation, ag my hon. friend, Shri
Madhu Limaye, has pointed, that 25
er cent of the papers allocated news-
print are fictitious papers. I think it
may be a hurried statement because
I do not think the situation ig that bad
«or the dimensions of the problem that
serious. There ig malpractice, as I
have said in my statement. Now it
is being inquired into. My dilemma is
this. Thig House rightly has always
been very much concerned about the
freedom of the press ang rightly it
has always emphasiseq that any paper
which is brought out should be given
its quota. Even the Supreme Court
has said that under art, 19(1), natu-
relly anybody hag the right to bring
out a newspaper and therefore, he
:should be givep his quota for bringing
-out the paper. Our difficulty is that
if we do not follow that strictly of
giving newsprint to -anybody who
comes out with a paper, we are accus-
ed that we are trying to suppress
freedom of the press; but if we give
newsprint like this, some malpractice
takes place. Then again my hon.
friend, Shri Madhu Limaye, thinks
that we are at fault.

st wy md : EAT aTT omad
W 9% TRET 3 | H.3T IR T8 7L
ST AR TR F AT wh g

SHRI I. K. GUJRAL: Therefore, in
regard to both things, the position
becomes very delicate. At one stage
we had thought and we were follow-
ing for some years the practice that
whenever a new paper was started, we
agked them first to start it and then
-come to ug after three months or six
‘months for the newsprint. Then they
came with the complaint as to on
what they should print their paper for

VAISAKHA 10, 1896 (SAKA)

.difficulty has arisen.

fictitious news-
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Dapers etc, (C.A.).
the first three or six months. So we

changed the policy. We said we will
give it from the very beginning. When
we give it from the very beginning,
this happens. If you will read the
allegation in the Economic Times, you
will see that basically it ig agamst
those papers which have got newsprint
quota as new papers. Therefora, that
Now we are
again thinking of revising the policy
and coming back to the original policy
that we do not give newsprint in the
beginning.

Now Shri Pilog Mody ‘does
agree.

.not

SHRI PILOO MODY (Godhra):
course, not.

SHRI I. K. GUJRAL: I am quite
willing to sit with my " friends from
the Opposition and discuss this issue
as to what should be our policy in
regard to the newspapers.

SHRI PILOO MODY: See me at one
O’clock.

SHRI I. K, GUJRAL: It is not very
sa®e to see him at one O’clock; he is
not very sane at that time,

,Th.erefore, I would submit that this
is the dilemma we are faced with.

" So far as the officialg are concerned,
I do not think my friend is right be-
cause no official ever recommends
allocation of newsprint. The policy
is very clear. We follow that but if
any official is found guilty, I can only
assure the House that he will not be
spared.

My friend Shri Madhu Limaye then
pointed out certain things in respect
of Bennett Colemian. The Boarg of
Directors of Bennett Coleman - has
been constituted by the High Court
of Bombay and not by the Govern-
ment of India. Therefore, these gene-
ral allegations have to be viewed 1n
that context. .
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St AEo Fo AR : FHH &
Y, AT & 47 T F |

My friend has also pointed out that

papers like Pratipaksh are not given

newsprint. I think there he ig not
right,

ot 7y fomm €T T ATEET
FW & |

S Ao Fo AT :
AEI HIT &, ST 1T & FE ;A & AT
o FWE F T AT 17 AT & M@
‘sfae’ g 91 =72 die WY F1 wea
g | Fg v T q&T F UF HET
ST AT &, FH AR A ATE 1

SHRI ANANTRAO PATIL (¥hed):
Sir,—(Interruptions)—as my name
has been taken by Shri Madhu
Limaye, I would like to make g clari-
fication, for the information of the
House and the Governmert alse, as
far g the STC, Bombay, is concerned,
the auihorisstions are issued by the
Pre Reglsqu on STC, Bomﬂ“—w

g > {0 Zo to

T““

2 cleaving agents

1 nsrt housas,

ST T ]a
uprose,

it I am o gel my news-
print guota on Monday, then I am
acked to come on Tuesday or Wednes-
day. I have to stang in the line for
three days, because I am not clearing
my gocds through their - clearing
house. That is what is happening in
Bombay.

SHRI DHAMANKAR (Bhiwandi):
Mr. Speaker, Sir, it wag very shocking
to read in the Economic Times about
the racket in newsprint which is being
indulged in by the press people the
publishing houses and the press itself.
Up till now, we were thinking that
the press is abeve board, and it was
expected to propagate wsws ang curb
this klackmarketing and racketing
practice but actually when we find out
parctice but actually when we find
that the press in also indulging in
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racketing and blackmarketing, it shows
how things are happening in this coun~
try.
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I have read the statement of the
hon. Minister very carefully and I fail
to understand how in spite of checks
and counterchecks in the Ministry of
Commerce and the office of the Regis-
trar of Newspapers, thig blackmarket-
ing continues to go on, on a very
large scale. i

In spite of restrictions of newsprint,
some English newspapers from Delhi
and Bombay continue to have. eight
pages for nearly fiveg days a week,
while others have enforced a restric-
tion to only four pages; and not only
that; they drop one issue in a week.
It seems that the affluent newspapers
owned by monopolists have cither
hoarded huge stocks of newsprint or
they have some sort of arrangement
arnd understanding with the Registrar
of Newspapers and the Ministry of
Commerce by which they manage to

ot surpius newsprint beyond their

quota. Those newspapers and periodi-
cals vuch as Sadhana and Antar Bha-
1 tiarathi :ng ciner Inglish pa-

‘o by regula-

~ whilzs those who

ok eeourse ‘o malpractices manage
newsprint for their-
d ailies as well  as zpecial numbers,

periodicals specialised

Magazires ang
in cinema film stars do not find any
dearth of newsprint and they continu-
ously issue special numbers on vari-

If we are really short
of newsprint, then the Government
must see that the regulations are
strictly enforced and there are no
loopholes left either with the Regis~
trar of Newspapers or with the Min-
istry of Commerce and plug all the
loopholes.

ous occasions.

In this context, I would like to ask
the following questions; whether
newsprint quota is allotted on the
circulation basis or on the basis of
pages the newspaper was issuing until
the date of enforcement of regula-
tions; have the Government examined:
the credibility and bona fides of all
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the newspapers and periodicals who
are allotted newsprint quota; is it a
fact that some big units have hoard-
ed newsprint and are supplying it to
newspapers and periodicals professing
a particular ideology; is the Govern-
ment aware that blackmarketing in
newsprint is rampant and, if so, what
steps Government intends to take to
curb blackmarketing in newsprint.
The hon, Minister has stated that CPI
enquiry will be instituted. Till it is
over this racket would continue. 1Is
the Government thinking of importing
more newsprint? What it the ton-
‘nage and when is it expected? Ig the
Government envisaging new unitg to
be put up in the country to meet the
shortage? What steps does the Minis-
ter intend to take to enquire into the
racket which hag recently com= to
limelight? Do the newspapers and
periodicals which have stopped pub-
laction still continue to get their
quota? What immediate steps the
Minister will take to curb malprac-
tices? There is one more malpractice.
Newsprint is imported in rolls and
some surplus, admittedly is there, for
damages on the surface, cuttings, ete.
That newsprint is sold in the black-
market. I would request the Minister
to take proper steps to check those
malpractices.

SHRI 1. K, GUJRAL: Allocation of
newsprint for the current period is on

the basis of perfomance for the last

year, circulation as well ag nages.
The policy was on the total perfor-
mance minus thirty percent. This
was allotted toc the newspapers and
periodicals. I do not know what my
hon. firend means by bonafides. So
far as managerial bonafides are con-
cerned we try to get the ABC certi-
ficate of the Chartereq accountants
certificate or a certificate on circula-
tion. One of these three things is
taken into account. Even then there
are certain malpractices.

SHRI DHAMANKAR: They are re-
gistered, but they are not published.

SHRI I. K. GUJRAL: We take strict
action in caseg that come to our notice.
627 LS—8.
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We have sent some cases to CBI en-
quiry also. About hoarding, I do not
think that there is any hoarding. But
a stage has come. There was buffer
stock available with big papers some
years ago; that buffer stock is taken
account of ang the whole quantity is
made good. About the import of more
paper, I wish we could it is just not
available: About setting up of manu-
facturing capacities I have said ear-
lier in the House that some factories
are being gset up. If there i some
damage to newsprint, that is damaged
at the cost of newspaper. It is be-
cause we give a certain percentage
only for damage as damages in
printing; if there is anything over and
avobe that, that is on the account of
the newspaper itself.

SHRI DHAMANKAR: The surface
of the roll is damaged. More quan-
tity .is sold under that name.

SHRI I. K. GUJRAL: It is not for
me to decide. Suppose a newspaper
is entitled to 100 tonnes. What we
do is this. We calculate their allo-
cations. We calculate their quota and
allow cutting damage, etc. which is
called genuine damage during transit.
during printing, etc. Sometime before
it used to be ten per cent and we
have now reduced it to 6 or 7 per
cent, if I remember right. That is
what is generally done.

SHRI JYOTIRMOY BOSU: This
racket is widespread. The shortage
to my mind is very marginal. But
artificially it is being magnified in
order to enable blackmarketeers to
make hay while the sun ghines. Today
I am told the control price ig Rs. 2800
per tonne and in the blackmarket it
goes to 4500 or even Rs, 6000 per
tonne. Malpractices are done through
four broad counts and they are known
to the Government for years. They
are fully informed of it. They have
dene it with a purpose in mind be-
cause the biggest newspapers are in
connivance with some corrupt o»fﬁcials
in the Office of the Registrar of News-
papers. Secondly it ig done through
STC, thirdly, through inflated circu-

222
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Ixtion and fourthly by malpiactices
edopted by private importers who
number about twelve. Talk of world
shortage creates panie and there also
the Government cannot get out of the
responsibilty. The Government have
encouraged blackmarketters in every
sphere of life. Therefore, Sir, they
have deliberately bungled in the im-
portation of newsprint and kept the
production of Nepa to a fraction of the
built in capacity. Since the allot-
ment and distribution system hes
been deliberately kept in an extremely
complicated and uncleapn manner, the
Registrar of Newpapers fixes the
annual quota on a theoretical circu-
lation basis and the infiluential news-
papers mampulate the circulation
figures and take the maximum news-
print guota that they can get. They
have been talking about diffusion of
ownership for the last so many years,
But we understang their kindness.
sympathy and friendliness to the big
tycons who are the biggest consumers
of newsprint They are aot coming
forwerd because they do not want to
disturb the set-up for their very poli-
tical existence. Unless they can con-
trol the mass media, they cannot curb
the activities of the Oppomtion They
are doing this

Now, Sir, they are allowing new
editions from new places Mr Guiral,
will you be able to tell us, if you have
real shortage of newsprin!, how new
editions are being allowed to be taken
out and will you also be able to en-
Jighten the House how top many
newspapers are being allowed to take
out many editions from the sam= city
throughout 24 hours® This is possible,
because there is no real intensive
physical check of the circulation.
There 15 the Circulation Officer whom
I call the VIP in the newspaper
world I have known Circulation
Officers being put up in Grant Hotel,
Calcutta at the cost of hig tycoons
owning néwspapers. In regard to
each Circulation Officer, if you carry
out a probe of his assets; you will
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fing out what he has avquived. The
Question is, some 26 per cent of the
3,000 pewspapers get fictitious news-
print quota, ag quoted by Mr. Madhu
Limaye from the Xeonomic Times.
There is also inflated circulation.
Who are responsible for thix infiated
circulation? The hon, Speaker him-
self would be able to make out from
the press report, officially circulated.
This is up to 1972. We do not have
anything after that. On page 11, it
says:

“The newsprint gilotted to daily
newspapers in 1971-72 amounted to
1,808,000 MT forming 87 per cent of
the total allocation.”

This is to daily newspapers. So,
this certainly is one of the biggest
tradeg ang the Government s ftully
aware of this. 1 can assure about
this I am not exaggerating at all
We are told, somebody in Bombay,
somebody who 1s interested posted
some letterg to some of the genuine
allottees, genuine in the sense hsied
allottees, and those letters came back
with a marking ‘addressee not known,
sddressee not traceable’  Sir, the
corrupt officials with the collabora
tion of dis-honest businessmen—again
they are very close to the rul.ng
party; most of them are—produce
fictitious allocation and get quotas re-
leased from the Government. Two
STC officials from Bombay were
sending lettery to genuine allottees
stating ‘we can give you more of
newsprint provided you give us the
business of handling your mewsprint'
Sir, with all their professed dus-
approval of black-marketing and eco-
nomic offences, so far, what they
have done is, transferring these two
STC officlals This is ke what hap:
pened in the case of Mr. Baleshwar
Prasad After all this, he is going
on leave THe should be gent to
Simla so that he can cool his heels
This is what the Government s cap?-
ble of doing. 1 am coming back 10
STC officials. I have travelled bark
from S:mls. They talk about dit-
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approval of black-marketing. But,
whin they “caught these two STC
officlals more or less red-handed,
instead of getting them arresteq snd
wttl;f them behing the bars pend-
ing trial..this iy what they do with
us all the time—all that they did was
1o transfer them because some big
elephant must have come in support
<f them. I am charging the Govern-
ment that they do not want to curb
blackmarketing in  newsprint, be-
cause they want political dividend out
©f newspapers.

13 hps.

Take, for example, the case of
Ananda Bazar Patrika, which was
caught red-handed blackmarketing in
4500 maunds of newsprint, Shri
Gujral's Jetter is still with me. Why
do you not prosecute them® If you
prosecute them, Apanda Bezar Patriku
having the largest circulation in eas-
tern India, they would not say good
things about the Congress. So, they
hegitate to take action.

Again, take the case of Basumati of
Shri A K. Sen It was detected in
1867. The prosecution order came
aonly in 1874, and that too because
Pressure was coming from West Ben-
gal Congress that Shri A K Sen ws:
creating trouble, could you prosecute
him, From 1987 to 1974 Basuman
was doing blackmarketing in news-
rrint, and Shri Gujral knew it fully
well. But the whole thing was kept
pending till such time when Shri
Siddhartha Shankar Ray wrote that
Shri A. K, Sen is creating political
problems in West Bengal, so why not
Prosecute him. I want answers to
all my questions.

SHRI I, K. GUJRAL: Sir, you and
1 have known Shri Jyotirmoy Bosu
Yor a long period,

MR. SPRAKER:
well by now,

SHRI I K GUJRAL: Moast of
What he says maturally needs no
Teply. In order to coinvince him-

I know him too

VAISAKMA 10, 1696 (SAKA)
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self, he keeps on repeating things
which he knows are patently wrong.

SHRI JYOTIRMOY BOSU: Re-
garding Ananda Bazar Patrika I will
supply all the papers tomorrow. He
was caught red-handed.

MR, SPEAKER: Let the Minister
reply; have the patience to listen.

SHRI 1. K. GUJRAL: For instance,
he is very much concerned about
Basumati today and he is very happy
it is being prosecuted. But I think he
will remember that he was more keen
than S8hri Siddhartha Shankar Ray,
that no action should be taken . ..

SHRI JYOTIRMOY BOSU: Sir, may
I point out . . ..

MR. SPEAKER: I would request
him to resume his seat. H2 speaks
so much and when a reply comes, he
tries to contradict every minute. He
has to get the habit of listening.
Why does he not have the patiente
to listen? Why has he developed
this habit recently? This was toier-
able to some extent, but not on
every occesion.

SHRI ATAL BIHAR! VAJPAYEE:

Sir, when we speak, we do not mus-
leal others We specak atout facts

MR. SPEAKER: That you cannot
understand yourself. We understand
it very well

SHRI JYOTIRMOY BOSU: Sir, an
s point of submission. I have made
two categorical allegations. Firstly,
though Shri A. K. Sen was caught
red-handed, why no action was taken?
he wag not prosecuted for seven
years? Secondly, even though
Ananda Bazar Patrika was caught
redhanded, why no action was taken?

SHRI 1. K. GUJRAL; So far a»
Basumati is concerned, my hon
friend knows that the enqguiry was
going on. He also knows that under
the system of enquiry that we foliow
in this country, we do not prosecute
people tiil we have sufficient grounds
to prosecute, and thig takes time,
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So far as the Ananda Bazar Patrika
iz concerned, I have written to him
that the case does not lend itself to
prosecution, That is why we did not
proceed with the prosecution,

SHI JYOTIRMOY BOSU: What he
says is untrue.

MR. SPEAKER: My trouble is
that you are too near me.

SHRI JYOTIRMOY BOSU:
shift somewhere, if you want.
seat wag allotted to me,

I can
This

MR. SPEAKER: It does not mean

that you keep on shouting all the
time,

SHRI JYOTIRMOY BOSU. Shout-
ing is the last thing I do.
SHRI I. K. GUJRAL: Now, Sir,

you will agree with me, on the basis
of this statement, how truthful he is
in making the statements.

MR.- SPEAKER:

I cannot express

any opinion. You can answer him
yourself. I have any own opinions
about him.

SHRI I. K. GUJRAL: He has ask-
ed me a question regarding new edi-
tions and new papers which have
been published by some chain news-
papers in the "course of this year.
This is not for the Government to
decide. The Government has no po-
wers to decide whether the papers
will have now editions or not. The
Supreme Court judgment is there.
It has given these powers to them.
It is not a question of my reaction,
my liking or disliking, and to see
whether they are printing new edi-
ions within the newsprint allocated
to them although it has meant also
that gsome of their papers, old. edi-
tions, are suffering. For instance, one
paper which has publisheq new edi-
tions is mow finding itself in a great
deal of difficulty—it is the Bombay
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edition—and they feel that they may
not be able to coninue that edition.
I think, it is not a good managerial
policy on their part to over-siretch
themselve; and to think that, later
on, the Government will come to
their rescue which the Government
finds it very difficult to do although
we would like all the papers to con-
tinue. In spite of the difficulties of
we have - not allowed a
single paper to close down in the
course of the year and we have not
allowed a single journalist to he
retrenched in the course of this year.

Everything else that my hon.
friend has saiq is not very much re-
lated to the issue before wus, whe-
ther the newsprint shortage is a
bogey or not, whether the diffusion
will come or not, and there will be
other occasions -for me to reply to
these things.

~ SHRI SAMAR GUHA:. Sir, the
news-item that appeared in the Eco-
nomic Times at least exposed a big
scandal, a big racket, in newsprint
and also black-marketing in news-
print. If the report is correct which
says that out of 3000 newspapers and
periodicals, about 25 per cent of
them are either bogus or nou-
existent, it meang about 750 of these
newspapers and periodicals are either
bogus or non-existent. If it is so, it
can be asumed that ag regards the
import allocation of newsprint, near
about 25 per cent of this allocation
goes into the black market, ard it
can also be assumed that this is one
of the reasons for scarcity of news-
print,

There iz another aspect also. It is
known to the hon. Minister that all
the big newspapers particularly, not
' the monhtlies
ang weaklies, get a certificate from
the Audit Bureau of Circulation and,
on the basis of that, the Government
just accepts the circulation and, on
the basis of their circulation, the Gov-
ernment gives them a quota of news-
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print. It is also known that most of
the big newspapers and a number of
weeklies also indulge in black-market-
in mewsprint.

Now, on the basis of newsprint
imported and also on the basis of in-
flated circulation shown by the AB.C,
on these two counts, we find that
the scarcity of newsprint created in
this country is considerably artificial.
On the basis of that artificial scarcity,
there is a rise in the prise of news-
papers. These newspapers are €X-
ploiting the common people bec&use
it is We who have to pay for the
rise in newspaper price, it is the
common people who have to pay for
the rise ip price of newspapers.

I would like ‘o know from the hon.
Minister, firstly, whether they have
published the names of newspapers in
India and their circulation alsu. I
also want to know from the hon.
Minister whether the allccation of
quota of newsprint to each and every
periodical and also to each newspaper
will be published so that it can be
brought before the scrutiny of the
public at least.

Secondly, T want to know from
the hon. Minister about the ABC,
whether the Government has some
vigilance or some machinery to go
into the report of ABC. ABC can be
influenced as the big newspapers do
it very easily. Why, even small
newspapers also do it very easily. So,
I want to know whether the Govern-
ment has any machinery whatsoever to
check the figures that are being certi-
fied by the ABC.

Thirdly, I want to know one thing.
The hon. Minister has at three places
said—the Government are painfully
conscious of the misuse and secondly,
there are reports of mon-existent and
bogus newspapers and thirdly of the
misuse of the quota and finally. the
Minister has also accepted the kasis
for the report in the Economic Tines
as actually correct. If it had Dbeen
otherwise, the Government would
not have instituted a CBI inquiry.

1896 (SAKA) fictitious news-
papers etc. (C.A)).

On the basis of this information
given in this reply, I want to know
from the hon. Minister some clarifi-
cation, According to the reply g.ven,
in the month of December two Bom-
bay STC officials were transferred
from one Department to another
which shows clearly that at least the
STC knew about the matter of cer-
tain black-marketing and racketeer-
ing in newsprint as early as Decemni-
ber. If it was so, I want to know
from the hon. Minister whether this
racketeering and blackmarketing on
the basis of bogus newspapers came
to the attention or knowledge of the
Minister of Information and Broad-
casting in the month of December.
If it was done in the month of De-
cember (Interruptions) There
were some reports that some SIC
officials in Bombay were indulging in
blackmarketing. Op the basis of that
report, Delhi STC officials took cer-
tain steps against them. And, these
steps were very lightly taken. What
dig they do? Then only transferred
them from one Department to an-
other in the same place, I want to
know from the hon, Minister whe-
ther this information. was communi-
cated to the Ministry of Information
and Broadcasting by the Ministry of
Commerce in the month of Decen.-
ber. If he wag informed, what steps
did the hon. Minister take in the
month of December? 1 also want to
know when the CBI inquiry has been
instituted.
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As I raised the point earlier, in
this whole big racket of scandal, one
person is the Registrar of News-
papers. He is also not responsible

. because he acts on the basis of the
recommendations of the officials.
Then some authority in the Com-
merce Ministry makes the allocation
of the quota, either of indigenous
production or of imports. These allo-
cationg are operated by the STC offi-
cials in Bombay and Calcutta. I do
not know whether the STC officials
are there to deal with the STC
quota,
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Thurdly, not enly irregularities but
certain serious charges came to the
notice of the Della STC which touvk
it hghtly and ordered the transfer of
the officials from one Depariment to
the other What a horrible thing 1s
1t? The charge 1s that 25 per cent
of the newsprint has been misusced

This 15 only one part. The other
part 1s that the STC officials at Bom-
bay as also STC officials at Delhi
and offinals of the Commerce Min-
istry are also responsible and with-
out getting thewr explanation and
without getting the information fiom
the Mimstry of Commerce, I ao not
know how we can pmnpoint who are
1eally responsible for thus black-
marketing

For that reason I want to know
when he (ame to know of it, whe-
ther he was mformed in the month
of December and whether he inguit-
ed why such light action—it 1s not a
punishment—such as transfernng the
officials from one Department to tne
other was taken and lastly why the
matter was taken so lghtly 1 aiso
want to know whether you got this
information from the Mmstry of
Commerce and if so, what steps were
taken Finally, what steps are you
going to take 1n cooperation with
the Mmistry of Commerce to take
serious steps agaimnst the Registrar,
the authority who approved this hist
and also the Bombay and Dell sac

officials

SHRI I K GUJRAL As a satd in
the begmning, so far es I am aware,
the Munistry of Commerce has told
us that they have already init.ated
snvestigations ino the allegations
made against the §TC officials and &
a prelmminary step only, they have
transferved the officials When there
s the deeper probe, they will be
able to look into the whole thing

So far as the Ministry of Informa-
tion and Broadeasting is concern-
ed, we do not bave sny fmfermation
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ven to us in the month of Decem-

er py the Ministzy of Commesce or
anybhody So, the question of our
taking action does not anse. I do
not know if any action was taken or
even whether the Ministry of Com-
merce knew of it in December or
not, I cannot vouch for it. I think
my hon friend may ask them this
question or 1 will pass on thig nfor-
mation to the Ministry of Commerce .

SHRI $AMAR GUHA: You have
said that in the month of December
there were reports.

SHRI I K GUJRAL, That 1s why
they passed on this note to me on
the basis of the action they have al-
ready initiated

At the moment, ag.l already told
you, every year the lList of news.
papers in India is approved by the
Regmtrar of Newspapers The Re-
gistrar’s report comes in two volumes
There )3 another volume which gives
details of all the newspapers and
periodicals published in India Out
of these, approximately, we have in
India about 11,000 newspapers and
periodicals, but only 700 newspapers
and 1800 periodicals apply for news-
print end get the newsprint. Other.
do not apply

The mam difficulty that has arlen
m thys story which 1c also the allega-
tion is that new papers induige 1o
this more That is why, as I sa
the policy needy a re-thinking be-
cause even last years 263 new papets
got themselves registered and obvi~
ously, when 263 papers get them
selves registered, there is gomethni
and worth
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A word sbout ABC. ABC js, by
and large, discharging its responsi-
bility well. I do not think my hon
{riend should be in 3 hurry to make

allegations against the ABC because

uptill ndw o such malpractices have
come to our notice where ABC has
not discharged the responsibility they
are calleg upon to do.....

SHRI SAMAR GUHA: If you per~
mit me, Sir. ..

MR. SPEAKER: Please have
patience. You are a fully mature
gentleman. Kindly have patience. 1
am not prepared for interruption
every now and then.

SHR! 1. K. GUJRAL: I very much
1egret to say and I say it with a great
deal of pain that, by and large, the
complaints are against small papers
and the Registrar of Newspapers is
taking action. Most of the mal-practi-
ces we have found in the case of small
newspapers. I say 1t with a great
deal of pain and anguish because our
policy s to help the small news-
pepers and unfortunately, this is
what 1s happening. That 18 why we
will need more vigilance in that sec-
for. It 15 no use applying the vigi-
lance to the other sector, whatever
be the views of others There, the
dificulties may be lesser and 1 ignore
that area where difficuity has not
become visible. Even the story of
the Economic Times iz based on that
sector more to which we cannot afford
to close our eyes any more.

aas—

1818, hre.

RE STRIKE BY RAILWAY EMPLO-
YIES

SHR] 8 M. BANERJEE (Kanpur):
We have already given notices. ..
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hear us for two minutes.
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I am not allowing any Member. 4
have not allowed any Motion oy ane

discussion 1 am not calling any hou.
Member.
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